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ORDER 

F o rail 

This OA relates togranting of temporary status to the applicant and also for 

a direction to fix his pay ill the scale of Rs. 3050-4590 from the date the applicant 

was re-engaged as 1)ri'ei• in the office of Siiperintendent of Post Oftces, 

Samastipur I)ivision. Samastipur. It appears from the record that no one is 

appearing on behalf of the applicant for the last several dates. On the last date, it 

was clearly ordered that if nobody appears on behalf of the applicant on the net 

date of hearing, then the case may be dismissed for non prosecution. Today also 

nobody appears on behalf of.the applicant. itseems that the applicant has lost his 

interest in pursuing the matter. The OA is, therefore, dismissed, for non 

prosecuti on 
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